
CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH
LUCKNOW

O.A. 249 OF 2005
THIS, THE 2nd DAY OF J u n e ,  2 0 0 5 .

HON^BLE SHRI S . P .  ARYA MEMBER (A)
HOtrBLE SHRI K . B . S .  RAJAN MEMBER (J )

B a i j n a t h  a g e d  a b o u t  45 y e a r s  s o n  o f  l a t e  S r i  S u k h a r i  
r e s i d e n t  o f  V i l l a g e  Ram N agar  K a r j a h a n , D i s t r i c t -  
G orakhp ur.

A p p l i c a n t , 
By A d v o c a t e :  S r i  Y ogen d ra  M ish ra

VERSUS

1 .  U n io n  o f  I n d i a  th r o u g h  i t s  G e n e r a l  M anager, N o r th  
E a s t e r n  R a i lw a y ,  G orakhp ur.
2 .  Sah ayak  N agar E n g i n e e r ,  N o r th  E a s t e r n  R a i lw a y ,
Lucknow
3 .  Sah ayak  M andal E n g in e e r  (W e s t ) ,  Lucknow J u n c t i o n ,  
N o r th  E a s t e r n  . R a i lw a y ,  Lucknow.
4 .  S e n i o r  D i v i s i o n a l  E n g in e e r  (Works) N o r th  E a s t e r n  
R a i lw a y ,  Lucknow J u n c t i o n ,  Lucknow.

R e sp o n d e n ts

By A d v o c a te :  S r i  D eepak S h u k la  f o r  S r i  P r a s h a n t  Kumar

ORDER (ORAL)

BY HON'BLE SHRI; S .  P . ARYA MEMBER (A)

The a p p l i c a r i t  b y  t h i s  0 -A .  im pugns t h e  c o m p u ls o r y  

r e t i r e m e n t  o r d e r  d a t e d  1 7 . 1 1 . 2 0 0 3  and a p p e l l a t e  o r d e r  d a t e d  

1 6 . .2 .2 0 0 4  (A nn exu re  A -1  and A -2 )  . A r e p r e s e n t a t i o n  was  

f i l e d  b y  t h e  a p p l i c a n t  on  1 9 . 1 . 2 0 0 5  t o  t h e  G e n e r a l  M anager,  

NER, G orak h p u r . |The a p p e l l a t e  o r d e r  s p e c i f i c a l l y  s t a t e d  

t h a t  r e v i s i o n  can; b e  f i l e d  t o  A d d i t i o n a l  D i v i s i o n a l  R a i lw a y  

M anager.

2 .  Upon h e a r i n g  t h e  c o u n s e l  f o r  t h e  p a r t i e s ,  we f i n d  t h a t

i t  w o u ld  b e  e x p e d i e n t  i n  t h e  i n t e r e s t  o f  j u s t i c e  i f  t h e
j ' .

a p p l i c a n t  i s  d i r e c t e d  t o  s u b m it  a c o p y  o f  t h e  a p p e a l  o f
I

1 9 .1 . 2 0 0 5 ;  t o  A d d i t i o n a l  D i v i s i o n a l  R a i lw a y  M anager who i f



c.

/ \
n e c e s s a r y  b y  c o n d o n in g  t h e  d e l a y  w o u ld  c o n s i d e r  t h e  

r e v i s i o n  and p a s s  s p e a k i n g  o r d e r  i n  a c c o r d a n c e  w i t h  r u l e s  

w i t h i n  a p e r i o d  o f  3 m on th s  a f t e r  r e c e i p t  o f  su c h  

r e p r e s e n t a t i o n .  The a p p l i c a n t  may f i l e  t h e  r e p r e s e n t a t i o n  

w i t h i n  15 d a y s .  The c o p y  o f  t h e  d e c i s i o n  t a k e n  on t h e  

r e v i s i o n  s h o u l d  b e  co m m u n ica ted  t o  t h e  a p p l i c a n t .  W ith  

t h e s e  d i r e c t i o n s  O.A. i s  d i s p o s e d  o f  . No c o s t s .

( S .P .A r y a )  

M em ber(A )

H L S/-

T '


